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FOR 	0.. 4 

(SEE RULE 112 ) 
CENTpji 	D /INISTRATfJP TRIBUIIAL 

GJA 1-IAT I 
I BENCH. 

\ 

Cr j  App1/ 	..t.i../flont• Pet  

in OJ.. 

H- )e 2 1  the Ap1jci t(S) 
Nan of .te 

AdVDCCte f or the A .iCarit 	 p 
COnsêj for the  

OFI5 i 0T5 	 D/ATE 	ORDER OF TE rp[BrAL 

04.03.2004 Present : The Hon'ble Sri K.V. Prahi- 
adan, Member (A). 

t 
0 

The 	issue 	relates 	to 

. 
: 

upgradation 	of 	pay 	scale 	of 

Veterinary Field Assistant serving 

I in 	Assam 	Rifles 	to 	Rs. 
4000-100-6000/- 	in 	parity 	with 
those other counter parts. 

.1 	have 	heard 	Mr. 	A.M. 	Singh, 
learned 	counsel 	for 	the 	applicant 
and 	also 	Mr. 	A. 	Deb 	Roy, 	learned 

- Sr.C.G.S.C. 	for the respondents. 

Considering 	the 	facts 	and 
circumstances 	of 	the 	case, 	the 
respondent 	No. 	1 	is 	directed 	to 
consider 	the 	letter 	No. 

cv-py ,f y4 	S -- 11.14015/5th 	CPC/98/A-II/ 	dated 
31st 	March, 	1998 	and 	take 	a 

k 7 	decision for fixation of pay scale 
of 	Veterinary 	Field Assistant 	in 

pay pay scale of Rs.4000-100-6000:/- 
per 	month 	within 	two 	(2) 	months 
from the date 	of 	receipt 	of 	this 

Contd/- 
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hi J- 

4.3.2004 	order. 
3 	- 

The O.A. stands disos&3of 

accordingly. No order as to costs. 

Member (AL) 

C 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 	 4 

ORIGINAL APPLICATION NO. 	2004. 

Shri Krisna Kurnar Durjan. M.L. 

—  Applicant. 

-  Versus- 

The Union of India and others. 

— Respondents 

INDEX 

SI. Nomenclature Brief description of documents Page 
No. of documents  From To 
(1) ______). (3) (4) 

 Application Application filed by the Applicant I –  15 
 Affidavit Affidavit of the Applicant 16 -  17 

3 ANNEXURE All Certificate 	for 	passing 	SS C 
Examination 1983  

 ANNEXURE Al2 Certificate for passing Veteri?iary Sc. 
Appointment letter datj 

/9 
o .- 	2 0-4  1 ANNEXURE A/3ft 

 ANNEXURE A14 Relevant page showing pay scale of 
the veterinary staffs 	of the Central 
Civil Service 	(Revised 	Pay) 	Rules, 
1997 First Schedule of Part "A".  r7. ANNEXURE A15 Relevant portion of Section 30 of India 
Veterinary Council Act, 1984.  

 ANNEXURE A/6 Relevant portion containing the pay 
scale of Compounder, Central Forest ° 

Service  

 ANNEXURE A17 I Letter of DGAR dated 15/09/1 998. 4 - 3 2_ 
 ANNEXURE A/B Letter of DGAR dated 31/03/1998. 33 

–  
 1 ANNEXURE A/9 Chart duties. 1 3 5 	3C 
 ANNEXURE N10 Relevant page containing Appendix-U 3 

of the hand Book of ICAR. 
 ANNEXURE Ni I Order 	of the 	Hon'ble 	CAT 	dated 

11/12/2002 Passed in O.A. No.65 of 32 	4 O 
2002. 

 ANNEXURE N12 Decision of the DGAR in the matter of / ,_ 
pay anomalies taken on 24/04/2001.  

For use in Tribunal's office. 

Date of filing 

I 	 CALU.JI I I V'.J. 

Signature of the Applicant 
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Qjiria Application No. 	of 2004. 

Shri Krisna Kumar Durjan,aged about 40 years, 

S/o Durjan Patle by occupation a Veterinary Field 

Assistant of Assam Ritles at present posting at 

Office of the Deputy inspector General of Assam 

Rifles, Arunachal & Assarn Range, Assam Rifles 

a resident of Arjuni, P.O. - Arjuni, Tahsil - Tirora, 

District Gandia, State-Maharastra. 

Applicant 
- Versus - 

The Union of india through the Secretary to 

the 	 ,II ' I Governr' 	lndia, Ministry of 	Home II  

Affairs. 

The Ministry of Finance through its Secretary, 

Government of India, New Delhi. 

The Director General, Directorate of Assam 

Rifles, at Shiliong - 793001. 

The Deputy Inspector General of Assam 

Rifles, Arunachal and Assarn Range, Assarn 

I 

Details of Applications :- 

1: 	Particulars of the order aaainst which the application is 
made :- 

S 



Against the inaction of the Respondents in implementing the 

a 
Central Civil Services (RP) Rules, 1997 in the other words for non 

implementation of the Central CMI Services (Revised Pay) 

Veterinarians (Veterinary Staffs) of the Assam Rifles which has been 

noménclatured as Veterinary Field Assistants (VFA). 

Jurisdiction of Tribunal 

The applicant declares that the subject matter of the present 

case where he wants redressal is within the jurisdiction of the Central 
S 

Administrative Tribunal, Guwahati Bench. 

Limitation :- 

The subject matter of the present case is as regards to unequal 

treatment in implementing the CCS (Revised Pay) Rules, 1997. It is a 

case of continuing cause of action which arises every month. Hence, 
S 

the applicant begs to submit the application is very much within time. 

Limitation Period prescribed in Section 21 of the Administrations 

Tribunal Act; 

Fact of the case :- 

The Applicant is a bonafide citizen of India having permanent 

residence at Arjuni, P.O. - Arjuni, Tahsil - Tirora, District 

GQndia, State-Maharastra. The Applicant passed High School 
la 

Leaving Certificate Examination in the year 1983 under the 

Kesho Nagar Madhavik Vidhyalaya, Nagpur. Thereafter, the 

Applicant completed Diploma in Diary Farm Management & 

Animal Husbandry under the Board of Technical Examinations, 

Maharashtra State in the year 1988. 

4 

I 

4 
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The Directorate General of Assam Rifles issued a public 

advertisement for appointment to the post 

of Veterinary Field Assistant in Assam Rifles in various news 

papers. The terms and conditions mentioned in the said 

advertisement are (1) those candidates who have possessed 

Veterinary Diploma with Matric, the pay will be Rs.975-25-

1150-30-1540/- p.m. and (2) only those candidates who have 

possessed Veterinary Science Certificate with non-

Matric/Under Mafficulate. Their basic pay shaD be Rs.950-20- 

1150-1500/- p.m. 

In response to the said advertisement 

Applicant applied to the post of Veterinary Field Assistant and 

on satisfaction of the over all performance the Applicant was 

appointed to the said post in the scale .4..14O:  

of vide Appointmentletter being N0i1.14015125-85/t/PAJA-2 

(y1): 
 

el4c 	
1 	 TTL1c# 1 ec4 	. 	f-c. - %- 	 IbI . f%. 

True copies of the (i) Certificate for passing 

)S6C Examination, 1983 (ii) Certificate for 

completion of Diploma in Diary Farm 

Management & Animal Husbandry in the 

year 1988 and appointment order dated 

08/07/1992 are enclosed herewith and 

marked as Annexures-A'l, Al2 and A/3 tL1) 

respectively. 
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A. 	The present post of the applicant i.e. Veterinary Field Assistant 

VFA) and other posts known as Animal Husbandry Assistant, 

Compounder, Dresser, Stockman, Stock Asstt. Vaccinator and Milk 

Recorder etc. are categorised as paraveterinarians posts. They 

provide auxiliary support in Veterinary and Animal Husbandry 

practices. 

The minimum required qualification of such post is matriculation 

with diploma or certificate or experience of one or two years as the 

case may be. Section 30 of the Indian Veterinary Council Act, 1984 

also provides the minimum qualification and nature of works to be 

done by such posts. The relevant portion is hereby reproduced for 

easy reference. 

Sec. 30(b) Practise Veterinary Medicine in any State 

Provided that the State Government mat', order, permit a 

person holding a diploma or certificate of veterinary supervisor, 

stockrnan or stock assistant (by whatever name called) of any state or 

any veterinary institution in India to render under the supervision and 

direction of a registered Veterinary practitioner, minor veterinary 

services. 

Exp!anation 	"Minor veterinary services" means the 

rendering of preliminary veterinary aid, like vaccination, castration, 

and dressing of wounds, and such other types of preliminary aid, like 

vaccination, castration and dressing of wounds, and such other types 

of preliminary aid the treatment of such ailments as the State 

Government may, be notification in the Official Gazette, specify in the 

behalf. 



3 

Therefore, duties and nature of works of all such posts are to 

do minor veterinary services which provides èuxiliary support in 

Veterinary and Animal Husbandry Service like vaccination, castration, 

dressing of wounds or treatment of ailments etc. 

B. 	That, initially, the pay scale of the said group of post (i.e. 

Veterinary Staffs/or Paraveterinarian Post) were placed at the pay 

range from Rs.975-25-1 150-EB-30-1540/- p.m. or Rs.950-1500/- as 

the case may be accorthng to qualification. But now as per 5th  pay 

commission report, the Central Government revised the pay scale of 

the said Veterinary Staffs/or paraveterinarian post equally to the pay 

scale of Rs.4000-100-6000/- and 4500-Rs.7000/- by naming the 

LIA 

posts such as Stockman/Compounder/Stock AssttiAnimal Husbandry 

Asstt./Dresser etc. All the concerned Department under Central 

Seniice have implemented the said revision of pay, but in case of the 

post of VFA of Assam Rifles, the Directorate General Assam Rifles 

failed to implement such revision of pay by taking the chance of 

nonmentioning the nomenclature of VFA in the column of Veterinary 

Staffs of the Central Civil Service (Revised Pay) Rules, 1997. Instead 

of Implementing the Pay scale given in the First Schedule of Part "B" 

of the said Civil Science (RP) Rules 1997 i.e. 4000-100-6000/- and 

4500-7000/- by taking analogy of the post or veterinary staffs as 

described in Section 30 of the Indian Veterinary Council Act. 1984, 

where it is clearly stated that what ever name may be called, but the 

DGAR implemented The C.G.S.(RP) Rules 1997 in Schedule "A" i.e. 

I 

Rs.3200-4900. 
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True copy of the relevant page showing 

pay scale of the veterinary staffs of the 

Central Civil Service (Revised Pay) Rules, 

1997 First Schedule of Part "A" Relevant 

Portion of Section 30 of India Veterinary 

Council Act, 1984 are enclosed herewith 

and marked as Annexures-A14 and A15 

respectively. 

ft will not be o!t of place to mention here that the post of 

Veterinary Compounder attach to Central Forest Service was initially 

fixed at the pay scale of Rs.800=1 150/- less than the pay scale of yEA, 

Assarn Rifles. But with the new pay revision the pay scale of the said 

Vety. Compounder of Forest Service is revised to Rs,4000-6000/- 

The AppUcant begs to submit that the Corpounder of BSF is 

also enjoying the pay scale of Rs.1400-2300/- pre revised and after 

revised Rs.4500-125-7000/- per month. it is also begged to submit 

that the nature of work of Compounder B.S.F. is only to maintain 

pharmatical works under supervision of a Register Veterinary Doctors. 

Whereas the nature of works of the Petitioner's post i.e. VFA of 

Assam Rifles include all the functions and operation of Vety. And 

Animal Husbandry works such as treatment, minor veterinary works 

maintaining pharmatical works. lnspection of animal health, checking 

of meat supply to Troops, accompany with troops in field works 

without supervision of any Doctors/Register Veterinary Practitioner. It 

is also begged to submit that there is. no Post of Doctors in Assam 

Rifles whereas B.S.F. 	has having 	Register Veterinary 

1 
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Doctors/Practitioner. In other words, the Veterinary Field Asstt. of 

A.R. are more workload and responsible than the Compounder of 

BSF. 

The Assam Rifles had submitted a proposal to Ministry of 

Home Affairs to streamlines the pay structure of VFA Assarn Rifles. 

with Compounder B.S.F.I'ITBP vide DGAR letter N o.AIPERS/5th 

payI98 dated 15 September, 1998 and letter N O. 11 . 14015/5th1 

LI 	
CPC/98/A-1I/198 dated 08 June, 2001. 

S 

True copies of relevant portion containing 

the pay scale of Compounder, Central 

Forest Service and letter of DGAR dated 

1510911998 and 31103/1998 are enclosed 

as Annexures-A/6, • A17 and A/B 

respectively. 

That, on approach being made by the applicant, the Directorate 

I 

General Assam Rifles issued an offiôial notification dated 15/09/1998 

(at Annexure-AI7) under heading of "Silent Feature of Pay Scale of 

Assam Rifles Personnel". It is stated at para No.20 of the said 

notification that the Diectorate had taken up a case to upgrade the 

14 

	

	

basic pay of VFA to Rs.4000-6000/- and further stated that Ministry of 

Home Affairs is inclined to such proposal. 

That, as stated above the duties and nature of works of the 

VFA and other posts like Stockrnan/Compounder/Stock Asstt./AnimaI 

Husbandry Asstt./Dresser etc. are only minor veterinary service 

rendering preliminary veterinary aids like vaccination, castration, 
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dressing of wound etc. Therefore, the nature of works or work 

allocation of all the veterinary staffs (or para - veterinarian post) are 

almost same in view of the Section 30(b) of the said Act. 1984. But in 

ground reality the VFA in Assam Rifles are more ordous and than the 

other veterinary staffs of other Departments, 

10 
	

Charter of duties of VFA, Assam Rifles :- 

APPX 

(Ref to DGAR letter No.1.14015/C-

DutyNFA/Med-4 dated 4th Aug., 99 

CHARTER OF DuTIES OF VETERINARY FIELD 

ASSISTANT : ASSAM RIFLES. 

Charter of duties of Field Assistant are as under :- 

'S 

 

Regular medical inspection to be conducted, to ensure 

fitness of Animals, the Veterinary Field Assistant and proper 

record of such inspections be maintained. 

Regular medical examination and treatment of sick Animals 

held at Battalion. 

Regular medical examination of Animals available in Dairy 

 

. 

 

farm, Poultry farm and Piggery farm etc. in the Battalion. 

Veterinary Field Assistant always accompany the Animal 

transport when they carry lead from one place to another. 

Examination of MOH (Meat of Hoof) and inspection of 

dressed meat issued to the troops. 

Veterinary Field Assistant ensures that eggs supplied by 

contractor dare fresh, of good average size and weight of 12 

eggs is not be less than 500 grns. Individual egg weighing 

less than 40 gms is not be accepted. 
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(g) Veterinary Field Assistant also ensures that Poultry live is 

heafthy and wall nourished. 

A true copy of chart of duties is enclosed 

herewith and marked as Annexure-A19 

• 	 E. 	The Service of the VFA in Assam Rifles with one year 

certificate course on Diploma in the Veterinary Science is also a 

Technical Post. in the Hand Book of Indian Council of Agricultural 

Research (1CAR), it is. clearly pointed out that Field Assistant in 

Veterinary is also a Technical post vide Appendix-Il of the said Hand 

Book of ICAR. 

True copy of the relevant page containing 

Appendix-Il of the Hand Book of ICAR is 

enclosed herewith and marked as 

Annexure-A/1 0. 

 

F. 	A similarly situated person with the present Applicant filed an 

Original Application being No.O.A. No.65 of 2002 was filed before the 

Hon'bte Central Administrative Tribunal, Guwahati Bench and the 

same was disposed of on 31 /1 2/2002 with the following direction 

4 

 

"We have heard Mr. A. M. Singh, learned counsel for the 

Applicant and also Mr. A. K. Choudhury, learned Ai. C. G. S. C. 

for the respondents at length. Considering the facts and 

circumstances we are of the opinion that the matter requires no 

further adjudication from our end. The Government has taken a 

decision in principle and in view of the pendency of the Court 
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pioceeding the authotity did not take any step for 

implementation of the matter. in view of the clear statement 

made by the respondents we dispose of this application with a 

direction on the respondents to implement the undertaking as 

expeditiously as possible, preferably within a period of three 

months from the date of receipt of this order 

The application thus stands disposed of There shall, 

however, be no order as to costs." 
. 

It is also pertinent to mention that the direction of the Hon'ble 

CAT does not confine to the Applicant of O.A. No.65 of 2002 only, in 

fact, it extends to all the VFAs of Assarn Rifles. 

4 

G. 	That, during the pendency of the aforesaid O.A. No165 of 2002, 

the OGAR, ShiHong again reconsidered the matter of the pay scale of 

VFA and notified another office decision under the heading of 

"Progress of Anomalies Cases" and in that at para No.7 it is stated 

that in 5th 
 CPC of the post of VFA and equivalent grade in other 

organisation has been revised by a single scale of Rs.4000-6000/-. A 

case has been taken up with MHA to accord approval for 

implementation of revised scale to the post of VFA in A.R. Case is 

under progress. From this it is crystal clear that the DGAR also 

admitted that the other equivalent post/grade of other organisation or 

department have benefited with the said revision of pay of Rs.4000-

6000/- and that DGAR is also Willing to implement such revision of pay 

in case of VFA, AR. But the applicant still not able to understand as to 

e DGAR still remain silent why th  

S 



Govt. also accepted and approved the recommendation and revised 

Ii 

True copies of the order of the Hon'ble 

CAT dated 1111212002 passed in O.A. 

No.65 of 2002 and decision of the DGAR 

in the matter of pay anomalies taken on 

24104/2001 are also enclosed herewith and 

marked as Annexure-AI11 and A112 

respectively. 

5. 	Grounds for relief with legal provision :- 

S 

(a) The Veterinary establishment in any organisation or 

Directorate or Institute, there exist a certain post or posts which 

normally nomenclature as VFA or stockman or Animal Husbandry or 

Veterinary Compounder or Vaccinator or Dresser or Field Assistant 

(Whatever name may be called). Their man work is to render minor 

veterinary service like vaccination, castration, dressing of wounds 

treatment of animal. So works of every such post (which is termed as 

paraveterinarian post) either of the Directorate of Assarn Rifles or 

B.S.F. or other Organisation are to be treated as same in view of the 

Section 30 (b) of the Indian Veterinary Council Act, 1984. And moreso 

the minimum qualification of such post is matriculation with diploma or 

certificate or experience as indicated in the said Section 30(b) of the 

said Act. 1984 ; so also as discussed in para No.55.284 of the 5th 

Central Pay Commission by taking these different nomenclatured of 

post into one ground as paraveterinarian post, the pay scale was 

recommended to revise equally to Rs.4000-6000/- and 4500-7000/- so 

that there may not arise any question of pay anomaly. The Central 

4 

4 
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the pay scale of such post to Rs.4000-6000/- by reflecting under the 

heading "XXI V-Veterinary Staffs"(c) of the CCS(RP) Rules, 1997. But 

the Directorate of Assam Rifles failed to implement the same without 

any cogent reason and denied the right of the applicant to enjoy the 

said revised pay scale. 

0 

(b) The Pay Commission also discussed about other posts of 

Technicians for which minimum educational qualification is only 

matriculation with some experience and recommended to revise the 

pay scale to Rs.4000-6000/- and 4500-7000/- equally to those of 

paraveterinarians post, and the same is approved by the Central 

Government and included in the CCS(RP) Rules, 1997 and reflected 

•0 

	 in part B or column No."XXU-OTHER TECHNICIANS". 

The present Applicant also similarly situated with the Petitioner 

of O.A. No.65 of 2002 except the qualification. 

VFA of Assarn Rifles is also a technical post and the minimum 

qualification is matriculation with diploma or certificate (2 year + 

experience vide MO and Section 30(b) of the Indian Veterinary 

Council Act., 1984). Looking in this angie too, the pay scale of 

VFA/AR is sought to have revised to Rs.4000-6000/- 

That, on the recent decision of DGAR (vide Annexure-N12) it is 

clearly stated and admitted that the pay scale of other 

equivalent post/grade with the VFA/AR have already been 

revised to Rs.4500-700/- and Rs.4000-6000/- with effect from 

b 

I 

1-1 -1 996. 
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d) 	That, the VFAIAR and its counterparts (or equivalent posts) in 

different organisation or Directorate or Institute are all same 

and equal either in the nature of works or in looking to the 

minimum educational qualification. So, the principle of equal 

pay for equal works is applicable in the present case as 

enumerated in Article 39(d) of the Constitution of India. 

6. 	Details of the remedies exhausted.: 

The Applicant deares that there is no remedy available to her 

or provided under the relevant Service Rules except by way of the 

present application. 

Matter not previously filed or pending with any other Court: 

No such application has been filed in any other Court or 

Tribunal. 

Reliefs souht: 

Respondents be directed to upgrade the pay scale of VFA 

Assam Rifles) to Rs.4500-7000/- in parity with other 

Compounder in parity with those of other paraveterinarians 

w.e.f.0110111996; 

to direct the Respondent to consider for changing the 

nomenclature of the present Petitioner's post of VFs either 

to Veterinary Assistant or Assistant Veterinarian or Animal 

Husbandry Asstt. 'or Compounder. 

S 
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In the intenm 

Any appropriate interim order be passed in the interest of 

at 
	

justice. Pendency may not be a barred to extend the benefit of 

order of the Hon'ble CAT dated 11/12/2002 passed in O.A. 

No.65 of 2002. 

Signature of the Applicant. 

Dated/i mphai, 

The A4 	20046  

By :- 

Advocate. 

4 

The appilcation is being submitted by hand through the 

Applicant's duly appointed counsel. 

Particulars of Postal Orders filed in respect of the 

application fee :- 

List of enclosures: 

Appflcation in triplicate. 

Affidavit 

Postal Order No. 	 dated 

in favour of the payee, the Registrar. CAT, Guwahati 

Branch, Guwahati. 

4 extra copies of the appiication for 4 Responden. 

Index in Form-i. 

Receipt Slip. 

Vakalatnama. 

'V 
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'S 

VERIFICATION 

AJA 
I, Krisna Kumar Durjan aged about 40 years, S/o Durjan Patle 

by occupation a Veterinary Field Assistant of Msarn Rifles at present 

posting at Office of the Deputy inspector General of Assarn Rifles, 

Arunachal & Assam Range, Assarn Rifles Assarn Rifles a resident of 

Arjuni, P.O. - Arjuni, Tahsi! - Tirora, District Gandia, State 

Maharastra, do hereby verify that the contents of paragraph Nos.1 ,4 & 
0 

9 are true to personal knowledge and contents of Para Nos.2 and 3 

are believe to be true on the legal advice and the contents of the para 

No.5,6,7 and 8 are true and correct excepting those legal points and 

those legal points are based on the information of my counsel which I 

also verify believe to be true. 

Dated!!mphal, 	 Signature of the Applicant. 

The 4 	Al 	2004. 
S 

By 

Advocate. 

To 

The Registrar, 

Central Administrative Tribunal, 

Guwahati Bench, Guwahati. 

6 
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ENTRAL ADMINISTRATIVE TRIBUNAL IN THE C  

('I8MALJATI D MILI 
JVVi 	If i 	I.) I JI 

ORIG1NAL APPLiCATION NO. 	OF 2004. 

Krisna Kurnar Durjan,P& 

4 
	

Applicant. 

- Versus - 

The Union of India and others. 

Respondents. 

AFFIDAVIT 

1, 

4 
PJLL. 

I, Krisna Kurnar Durjan aged about 40 years, Sb Durjan Patle 

by occupation a Veterinary Field Assistant of Assam Rifles at present 

posting at Office of the Deputy Inspector Generi of Assam Rifles, 

Arunachal & Assam Range, Assam Rifles Assam Rifles a resident of 

Arjuni, P.O. - Arjuni, Tahsil - Tirora, District Gndia, State-

Maharastra., do hereby solemnly affirm and state as follows :- 

That, I am the Applicant in the accompanying application. I 

have gone through the contents of the present application and as such 

I am well conversant with the facts and circumstances of the case. I 

am presenting this affidavit in support of the statements made in the 

said application. These are true to my knowledge. 

11  That, the statements made in the foregoing paragraph Nos.1, 4 

and 9 are within my personal knowledge ; and contents of Para Nos.2 

and, 3 are believe to be true on the legal advice and the contents of 
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THE FIRST SCHEDULE 
[See Rules 3 and 4] 

PART - A 
Revised scales for posts carrying present scales in Groups 'A', 

'B', 'C' and 'D' except posts for which different 
revised scales are notified separately 

SL. 
NO. 

POST/ 
GRADE 

PRESENT SCALE 
(Rs.) 

REVISED SCALE 
(Rs.) 

1. S-1 750-12-870-14-940 2;550-55-2,660-60-3 ,200 
2. S-2 775-12-871-14-1,025 2,610-60-3,150-65-3,540 
3. S-3. 800-15-1,010-20-1,150 2,650-65-3,300-70-4,000 
4. S-4 825-15-900-20-1,200 2,750-70-3,800-75-4,400 
5. S-5 950-20-115.Q2 - 	 400 3,050-75-3,950-80-4,590 

950-20-1,150-2 - 	 ,500 
1,150-25-1,500 

6. S-6 975-25-1,150-30-1,540 3,200-854,900 
975-25-1,150-30-1 ,660 

7. S-7 . 1,200-30-1,440-30-1,800 4,000-100-6,000 
1,200-30-1,560-40-2,040 
1,320-30-1,560-40-2,040 

8. S-8 1,350-30-1,440-40-1,800- 4,500-125-7,000 
50-2,200 
1,400-40-1,800-50-2,300 

9. S-9 1,400-40-1,600-50-2,300- 5,000-150-8,000 
60-2,600 
1,600-50-2,300-60-2,660 

10. S- 10 1,640-60-2,600-75-2,900 5,500-175-9,000 
11. S-11 2,000-60-2,120 6,500-2!0-6,900 
12. S- 12 2,000-60-2,300-75-3,200 6,500-200-10,500 

2,000-60-2,300-75-3,200- 
100-3,500 

13. S- 13 2,375-75-3,200-100-3,500 7,450-225-11,500 
2,375-75-3,200-100-3,500- 
125-3,750 

14. S-14 2,500-4,000 (Proposed new 7,500-250-12,000 
pre-revised scale) 

15. S-15 2,200-75-2,800-100-4,000 8,000-275-13,500 
2,300-100-2,800 

16. S-16 2,630 - FIXED 9,000 - FIXED 
17. S- 17 2,630-75-2,780 9,000-275-9,550 
18. S- 18 1 	3,150-100-3,350 10,325-325-10,975 
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27. If the name of any person. 1 enrolled on a State veterinary 
register is removed therefrom in pUrsuance of any power conferred 
under this Act, the Council shall direct the removal of the name 
of such person from the Indian veterinary practitioners register. 

28 Ever parson registered in the Indian veterinary practitjoner 
register shall notify any transfer of the place of his residence or 
practice thouncjl and the State Veterinary Council within oiuety 
days, of, such. transfer, failing which his right to participate 

in the election ;of members of the Councti or a State Veterinary Council 
shall be liable to be forfeited by order of the Central Government 
either permanently or for such period as may be specified therein. 

CHAPTER IV 

PRIVILEGES OF REGISTERED VBTERINARY 
PRACTITIONERS 

'I 

Subject 10 the conditions and restrictions laid down in this Act, every person whose name is for the time being borne on the 
Indian veterinary practitioners register sball be entitled according to 
his qualificaiops to practise as a veterinary practitioner and to 
recover in due course of law in respect of such practice any expenses, 
charcs in respect of medjcaments and other appliances or any fees 
to which he may be entitled. 

Frivileges. 
of persons 
who are 
carolled o 
Indian 
Veterinary 
practitjonz 
reiqtr.. 

No person, other than a registered veterinary practitioner, 
Right of chlJ._.. 	
persons whG 
are enrolled hold office as veterinary physician or surgeon or any •on the Indiai other like office 	

Whatev.er Tarne called) in Government or in any veterinary 
institution maintaid by a locafr other authority 

; -(6) se!iflarInedjcjfleinayStt 

Provided that the State Government may, by order, permit 
a person holding a diploma or certificate of veterj1y supervisor, 
stockruan or stock assistant (by- whatever name-called) issuedi 
by the Directorate of Animal Husbandry (by whatever natnej I called) of any State or any, veterinary institution in India, to 

.JiLi under the supervision an 	direction of a registered veterinary prac 1 ioue , n in r ye- 

I
t 'T in o5i veterinary ser vices rendering of Preliminary veterinary aid, Ijj ccjnajo castratjoj and 

ki dssig_,pfwd 5  and such othcr-ryp of T'17 
aid or ,  the treatmjLf ... 

may,bynjficjrj11j11 the Official Gazette, specify in the behalf' 

be entitled to sign or authenticate a veterinary health 
certificate or any other certlujoate required by any law to be 
siiined or authentjcaej by a duly qualiujed Veterinary Practitioner; 

(d) be entitled to give evidence at any inquest or in any 
Càurt of law as an expert under section 45 of the Indian of 1872 	Evidence Act, 1872, on any matter relating to veterinary medicine. 

II 
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A-74 	
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.,: 	•. . Drau sma Grade 4 1400.40-1800.EJ3.50.2300 	S000.]5080flJJ 	104.33 
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'can 	2000.60. 	E8..7532 	
8000.27I3500 104,36 
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w) I be.prnitI!d 
 

AIorI)  

." 
I:11P Ar-.' rn  

14 	I;a I a I 	c:.iu 

Urudor 	p 	 it 	•'. 

(d) 	in 1 	/1) tm$Irt!' 	tI'(ti 
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•P.i 	licaI&: 	 ti,titI!J2.t 

. •.•. 	 ii) 	3i)-32m.' 	. 
ñ 	'" 	9 k 	—4 	

t3lee p'r c ass. 

• 	LTC b& been amended wef 01 Oct.98 as under vide 

• 	

•. . DoLa.inNo.A2419dated22Sep98:- 
 

(s) 3e.iw b. 4100 	 8eo.nd olsee elOper , 	. 
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Ct'ied in the 	above otder whIch 	tate'J 	that changes on 	th 	rats' 

Iig bility 	conditior 	etc 	faT 	drawI 	will 	ttc, 	apply 	tp 	 :- 
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for calcul at inq 	HR\ 	and 	licence 	h.'s 	a1'eid;'beti, 	cuiaed 

£11 ESTEDfQ BE TRUE COPY 

- 



: 

" 'iICtA1't'c(J 	t: 	- 	1. 	'.'iJ - 	I,hA' 	I'..' 	•' 	.'r 	) 

	

- cia a t d 	' 1 	1 .-r 	 I I I 	 1 	1 	1 (. 'rj 

N) 	House Rent Allowance (NRA) (Rvised 

	

i.i 	ThJ 1 ini 	 - 	1% 'ii actual 
i': p.3y dra'in.. 

• 	• 	

(( 	OrI1:tI 	'j1.;I', 	•hfl[)h;' 	 •-• 	 nf actual 

lhiiflL, py cira,n. 

/ 

 

Othe r It I 
ba'i i: .)ay drawn : 

	

- 	
, 

(ii) Licence Fee 	 Revisec. Rate wef 
IT 

(a I 	ICU- 1(1 1 t)IJ 	 rlq 1 'V- p 'r mOntti 

(at. 

 

OR 	 , 	 P,?/'i' 

	

-'i..-. 	 •' 

';(jjj) 
• H'hlever 	MIh\ 	n.t1n 	j 	;1'.( 	•iai..i.t'l 1 	fiLl 	l'?eflj 	Id: 

rate cit CH.,Q will he 01 tr- 2.  

(h) Accumulptian of Earmd Leave 	 (o r rtl+Iflt fffl 

240 to 300 da 	i 	l;.j f r wi IIH[i.  

'Pr022sAlp Already Projected to IIHA 
III 

reg 	 Travel 	Concesian. 	Thi 	[iI: 	Hj'; pro . C4J1:.. to' 
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(h 	Boecial Cpmoenator 	AtIowance($CA) (Remote Locativ).. 	CA1.. 

for 	per. 	pct'd in P1ip''r 	I;41 bc' I)I')I$Ill 	I$ per 	with ,Nagal'.rid 1 1. 

ratos. 

(c 	Earne_d_ Iv_e. EaI'r'II I.vs?p ,i'ril; i. t) i'III'I)Ij f'it' ('iF 	prn 	Rc 1It.d  
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:4 .D6AR 

	

oi.cte 	 ¶ Y 

• ! 	•: 	• 	 : 

n.tó. Iri9dctioa of Warrant Off icer(WO) Rank for Technical Ctegorjee 
D. A.sa Rifles in response to this Dt. prnpni.t1 for inrduârig. 	e 

rank ot WO .qulv 1Int to (at .ib iiip 	) rRrs: in BSr, he MHA 

seued 	tntr for prep of i •Cah1nt Not' for t'itiorILiRatiOfl of 	Oh ti 

Cadre 	In Aenam Rif 1t Ylc" -vi I o L I ie r (I'I) . 	 by 

plfttist. 	(4(lbeer fwd • alont with fin.tupl 	 the Cabirtet.. Náe 

jt1''h i'fwd by P1W to tim of in for thie 	pprov4l/ançttq!i afer 

mfarirlQ or propomals with other CPOs. 
0 	• 

Uocirsclation of .Pots 21 Combat ised Clerical &dr. it 	L. wIth t'i 
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other CPOs will given itfter c-fimparinq our propoal'a ih 
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p.  

.*hS1d 	£ 	• i'. 	 t s I.  P.IlI 	I  #.11 	IpI . .II.•:..•:+, 	 1,111,5 	'II 	1III,II)I 	rc)tiie 
4 	't 	•hii 	 p, 	 I'i' 	I;tI. 	f'i;,nr.,I: h*nefit 	.jf,'ç .- 

to the ex liIt) 'm.t'isn'int;'. 	Itu-. •''r :.iia httN I3,n ''..irn d CaOU. 
b.)th1.Min.ttI'y. 	 ,. 

.22. YAnamalte, J.the EAX Scale of Civ Posti !atEguLyp 1 .nt R1ik • 

• Cosba teed 	, .  Th i 	 Y i i' 	• I, I: . ,' I), - ti,t,- T 1' / .h CPC/APS/9adt 2 
Mar 9 	hd tI *n 	ei 	pIp'I it I f•i' iii sIs j n s  p y 	qi.it vatnce : bqtw.e 
the 	rimbat tei ansi 	iv p,l •.. 1II' 	h .i 	$.wm'.I skvm' uur pt'opouat 	vtd 
their 	h,ttr Nj. 	7Ot:itI;,'?I. 5 r: .1 •I'..': li.'I '.J, ctailfyLnQ 	that: 	t 
CPC 	ttvn 	weight.t 	tI, 	 f.t:cr' 	while 	m&e:jni ;tI,ej 
recm éndat Olin,. 	(cr.I tnq 	p ,  r 	Iuivn bnir, 	1,yn an 	edg' 
over ,he c: i i:aiJnterpai't . Hr.i'svc.t , to 	the perce tv.d nmaLy civ 	af I 	may cip t for 	qui v'1 'iit : inb I; i (I 1:)c1sts ai 	gL.n 	L. 1HI 
Lettar Na. 	71'.)1. I /44/e3.r:pi 'i 	t?  

___________ 	
5. 	 ; iPrade 	 j flj Patg j eitaiiti j 	'Non- ct 
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of thoa' liii td in .wt iar fir thc, ir rein' I. 4; L.irnn t/ r'ehabi 11 titian 
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ATl ESTED'ro BE TIWE dOPY 

I 
l el 

• 	I atP..r 	NO A/Pir/ t 	C,PL/'?/V.:i t I LI cl 	 '1r 	DbAR R*card 
;rMnh 	IS 	 Identity C,ri1:i to all 	i.,t''n' 	 pr•oceudinc 

• 	 Simi I 	r idir: I t 	r;;•d to i 1 1 h' 	• iai to NO 	of 	decftaied 
p1so, ThI 	id.rtity card will be Ui 	s$dfh r)r s it 6. i r'llj CPM- * Hasp 
t1Uttv. 

2 	 Al1ce. 	The (3azett of India (L:trwrdiiary) No 192 dated Zd) 
1 1997 hara Luthorised nied alice to pen.1ronerr r'esidiriq 	r 	an area 

ricii coveedby Central Govt Health chem.. A um of Ps 11.'0 per. month 
fi:ed 	'ne 	al lce 	• author id to eiJ 1 SLirh ,  pn 	rior 	for mee ting 	tt' 
day to da med e:perses that do not requi r• h.p i tal ta 1; Ion 

29. CSV.  1 7 aci l ity to EK-As5am Rifles Personnel. This t)tc - -td takn up 
a 	ai w th th, lj.t yj..1t3 ltttt:r I'o 	I 	•i ited 	i 	M.r 	'3, 
e:(tendI) CSD Cantn and md tjciIat;s 	 ;sitLe to Army 	,. 

• 	er' 	 , 	to 	 IL it I 	p'n.. 	lilt ,  11114A 	hwi. tarnd rJown 	oqr 
è 	propoa1 v i d 	thetr 1ett.r No l/9/9-NL.0 datijd 2? 	 9. 	Not 

wlthstanu ng t h e 71 bove , this c 	h; ar n h'eri taken up oy th is De 
ve Qw r letter No A/I-W/7-3O/.6 lated 11 tul '-)& w i t h MHA for ri-. 

-. 
 

cons iu'ation. The ciutcom.j 	bnng puru*c1. 

CocIutuJ 

29. 	Thibu1letirt brings out certain p 	arid alice entitlements 	in 
addition jo those iirculated earIier, and their .hpp1ica.blity in Assam 
ifles. It ha ddrescird cirtain 4'id) issues of 5th CPC 
anomaLi.. and the action taken by this 1)ts? to rectify them. This is an 
info bulletin only and it should not be quoted its auth, for ih the 

	

In1ovt OFeshould beref to. Pr 	oi ridtn9-  iss(fes 
TT'Ibéc1rculate' to all as and when disposed oft by the Ministry. 

r). A copy of this hand out wi]i he dispLayed t prominent places and 
• 	a') 	pin5 e:p1 Ki,eJ of the c:orrtct pain by cdr in the chain. 	Hindi 

veraon of this letter is herig fie'd 	eprrtely. 

•1 

1. 

• 

(W2 P swat) 
Lt C..) L 
AD(A) 
for DG Asajii Rif lea 
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--,.Tr F1OM 01-196 j( 

SIr, 

10 	
(1'- 	irvit 	ni stry' 	

tO t!O 

apprOV 	
pY c1e dp)Oar 	at serial NO. XXIV (c) in Pt 

590 of First 	
$ule of. CCS(RP) Rule 1997 wheri1 

ttt 

rvi5 	SCale O 	
co1ft 	categ0 	O Veter3LY 

tf f have 	
y Ie 	as 	:- 

of 	 Pr_1V13 	
SC1e 	RVi3C< 	cal 

— 	 — - 4 

9 50_20_ILSOUJ 

Com)ound1 / 	1500/- 	
1 

stoc;c 	itt/ 
TO 

pjiirlal  
Hugband' 1S3tL/ • 	1700:301560 

Dre9 Sr 	 40_2040/ pm 

2. 	
i subi 	

that thcrC ar 31 sancted 
j)QSt. of 

Veterifla Fiel ian 
in 

this Force who haVe been 

allowed standard re\hISCd 
Scale with 0ffCt 

frorn 1_196 

replaCi th 3ca1 s per part 
o First 

SchedU 	of CCS(R) 
Rule 1997 as under 	— 

ccil 

Ot 	prerev3 
QUalit1Ofl

as Name of 
----- 

Lr- 

--- 

Vt(L-jjtry 
9752S 
1150E3 

Mtr1c or 
eqUivab0 

Field 54 o/ - pm wI th Dipl n a 
ljeteritlarY in 

(v}fi) 3ciefle 

Nonflatr 	or 
95020 
11502 equi1t 

with certi1 
ctC in 
Vet r I n a 
3c.tOIC 0  
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: clfl t. 	
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1  •'fore 3hi3i.d 'e or the UPgra(1PC 	caI 	of:..-. 

I: is Loroj-e 	Iuj 	e'1 	
Piji;  

kindly accord 	 Lh 	the :rov] to 	
Li Oil 	1 t:1 I 
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ANNEXURE 

Tle No. : 7115095 	
0 	

A!Sfl 	Rifles 

Directorate Gcnerl Msnm Rifles 

rhjllonq 	
793011 

( 

4 p 

1.14015/C_Duty/VFfl/Mt 	 Aug 99 

Lirt ' I' 

LISt '13' 

List ' C' 

List 'E' 

tHAflTER OF DUTI.5 OF VETERINARY riip 
ASSISTANT 	ASSAM RIFLES 

1 • 	Guide lines on charter of duties of Veterinary Field 

AssistRnt Assnm niflen is fwd hurnwith 	pr f.ppx :tt f'er your 

necessery action please. 

2. 

 

Pleenc nk.  

( R r'flthoe ) 
Col 
flrputy [ireetor (Medi)) 

End. : 01 (Onc2) shwt. 	for Director GencrJ. AscPm flifl 
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1.14 01 5/C—fluty/VF f/Mi0-4 
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CHIRTE1 or DUTIES OV VF:TER lNi\RY F ILLO 
AS5ISTANT : A5rF4 91LE5 

I . 	Chr'rtcr s.f rutiir of Vr:tr:rinr'ry 	i:ld ,'t'.9itrni: rn 
under :- 

(c) 	R€:quir inedicnl inopciction In hr. cnduct.t1 
ensure fitr.eos Of pnirnls, by the. \Ietr.rinnry 1i1r' 
f,ssistnt onr! prpor record -'f quell Irmpc.ctimir, he 
mi,intinod. 

ZA Psçjulrr rncdicl rxniinntinn rot' t 'ntnun$ 

Anim.-'l 	hld 	rt' 1ttr] jç 

(c) 	n.ntiar mcicI txrtir'tH';n ni pp.,nirJ.r 	vr.ilrhl 

in Diry frrm, Fnuitrv f.rrn rr' ;'i.rr2ry  

B'ttrlinn. 

Vetcrinrry Ii:ld Pnnicc tont rlwrys t'(cy'ti;iri' 

P.n 	trrnpnrt whon thi:y crrry l':c'.' from i " i 	r.t:i. 

nnc,ther. 	 . 

(u) 	Exminntion rf MUH (icot of tlçrif) 	nt' inrprr I irri 

.7 	of drc'ccd mot is s unirl to the trt't'pr3. 

it 	(f) Vetrinry Field Asistnt r,, nrjurLs tht e9 

supplied by rnntrctor iro froh, of qond rverog flifl 

end woiqht of 1 2 cnqs jo not b'L .loo th'n 5C0 (UN). 

In" ividuol eqri t•niqhinq lr'r 	Ii'n .40 qms i 	flat 

nccrptnd. 

(q) 	Vetcrinnry Field 	istnt -'ln ii nUrI 	tli I PuJ 1 

live is hclthy rind w.'il nouri!hcv!. 

F, 

0 



ANNEXURE  
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• 	
1:;' 

Appendixil 	
•' .:.. 

Classification of Technical Posts into Various Groaps, 

GROUP 1—FIELD/FARM TEccIANS 

• 	 I. Farm Superintendent 30. Seniur Cattle Sueiisr 
• 	2. Superintendent (Dairy) 31- Animal House Keeper 

3. Dairy Farm Superintendent Horticultural Supervisor 
.4. Farui Manager Forester 

• 	., 
. 5..Dairy Manager 34 8enior Stockman 

.Dairy Catt!e Manager 	.•. .,35.Stockman 
•:7iAssistant Farm Supca'inicndci 3. 	crinary OIhxr 

8 	Assistant Superintendent 37 	Senior Veterinary Assistant 
vat- 38 	",c-- 	a- 

m 	abe 9 	PfrIl1rv 	uOuGcr 
Gd-n Sperintcz aent 4U.'isnmg Mate 	t 

11 	Junior Manager 4i 	ciuu1 fcca 	a.. st 
çJr Ski 	I;IItCIjJCnE 42 	Tecnlcal kssictant 
' 	_13 ASSU Farm Md 	emn Ohce 43 	.k.n'cr, lecani' 	'tsista  

• 	

14 Assistant Managr 44 Rice Production Training Asstt 
.lS. Field Officer 45. Agricultural Assistant 	, 

Field Supervisor 46.' Botanical Assistant 
Assistant Field Assistant Xxtension Assistant 

118. Field Assistant 	: 	• kntomoIogica1 Assistant 	
. 19; JunIor Field Assistant Horticultural Assistant. 

`20. Junior Field Assistant-cum- Livestock Assistant..( 
• Curer keteoroiogicat Assistani 	- 

21. Curer 	. Physiological Assistant 	. 

22 Fieldman 53 	Plant Protection Assistant 
23. Senior Farm Assistant 54'. Seed Exchange Assistant 

• 	
24 Senior Assistant (Farm) Asstt. (Seed Production) 

• 	1 25. Farm Assistant SenIor Soil Assistant. 
,126 Junior Assistant (Farn) 57 Stock Assistant 

• 	0 	 27. -He'rbarium Keeper 	. Senior,  isiocic ttssistant 	- 
• 	 - 28. Herbarium Assistant • Field Plantation & Store Asstt 

29 	Nursery Assistant 	' 60 Junion Survey Assistant 

'. .*'• J 

f • ' 
• •"0 	 _ 	•__. 	• 	 •' 	• 	• 	• . • 	• 	• 	 - 	• 0 0 • 	•0• 	•0 •,_ • 	• 

'4. 	. 	 • 
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CENTRAL 7WMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 65 of 2002. 

Date of Order : This the 11th Day of Decemb6r,2002. 

The Hon'bleMr Justice D.N.Chowdhury, Vice-Chairman. 

The Hon'bleMr K.K.Sharma, Administrative Member. 

Shri Sàraisam Manimacha Siftgh, 
Veterinary Field Assistantof 
Assarn Rifles now posted at 
A.R.Thoubal, a resident of Chingamakha Maisnam 
.Leikai, Imphal West District, Manipur 	 . .Applicant 

By Pdvocatë Sri S.M.Singh. 

- Versus - 

1. Union of India, 
through the Secretary to the 
Government of India, 

Finance, 
• 	through its Secretary, 

JGovt. of India, New Delhi. 
' Directorate  

Shillong-793001. 

The Deputy InspectOr General, 
MP Range, Assam Rifles, 
Imphal. 	 • 

The Commandant, 
7th. Assam Rifles, 
Thouhal. 	 . 	• 	

. . .RespondefltS 

By SrLJ.K.ChOUdhUrY, •Addl.C.G.S.C. 	S  

ORDER 

CHOWDHURY J. (v.C) 

The issue relates to .upgradatiOfl of pay scale of 

Veterinary Field Assistant serving in Assam Rifles to 

Rs.4000 - 6000/ in parity with those other counter parts. 

TT$TEP jQ Pc- 1  KUE COPY 
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2. 	Mr 	.M.Singh, learned counsel appearing for the 

applicant stated that the applicant was agitating the 

matter in different forums and failing to get any remedy he 

moved the Imphal Bench of Gauhati High Court in Writ 

Petition(Civil) No. 798 of 1999. Finally by order dated 

31.12.2002 the Writ Petition was disposed of directing the 

applicant to move the appropriate forum to 	seek his remedy. 

4 Hence this application before the Tribunal for redressal of 

his 	grievances. 	Mr 	Singh 	also 	pointed 	out 	to 	the 	reply 

submitted by the respondents in which it was indicated that 

the authority took a decision advising the Pssam Rifles to 

process the proposal of cadre restructuring of the post of 

Vetri.narv Field Assistants in the manner 	indicated by the 

Ministry 	of 	Home 	Tffairs 	in 	its 	communication 	dated 

17.12.99. 	The 	relevant 	text 	of 	the 	said 	communication 	is 

below 

(i) 	DD(Pers) 	BSF 	has 	intimated 	that 	a 

- 	 proposal 	for 	cdre 	restructuring 	of 

Veterinary staff is being processed by 

them. 	ITBP 	is 	also 	processing 	the 

proposal 	on 	the 	same 	lines. 	Assam 

Rifles 	was 	advised 	by 	Dir.(Pers), 	MHP, 

to 	process 	the 	proposal 	for 	cadre 

restructu'ing of the post of VF. 

To 	maintain 	uniformity 	in 

educationil 	qualification 	and 	pay 

scales as recommended by the Fifth Pay 
Commission, Assam Rifles was advised to 

process 	the 	proposal 	in 	consultation 

with 	the 	BSF 	and 	ITBP, 	so 	that 	a 

similar 	proposal 	on 	uniform 	lines 	is 

formulated. 

As the posts of Veterinary stff 
in BSF and ITBP are combatiSed while in 

7ssam 	Rifles 	VFPs 	are 	civilians, 	
to 

maintain 	the 	uniformity 	in 	the 	
rank 

structure, Z\ssam Rifles were advised to 

propose 	the 	combatisation 	of 	these 

posts as weil. 

~1~ 
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(iv) Since the matter is already 
subjudice, any decision fôrupgradation 
of pay scales in Assam Rifles can he 
taken Ffter fiñalisation of the Court 

- 	 case." 

) 	
Mr 	.M.Singh, learned counsel for the applicant has also 

drawn our attention to te communication sent by the 

Ministry of Home Pffairs dated 31.3.1998 indiáating its mind 

implementation of upgradation of the pay scale of 

4
tel. inaryField Assistants in the Assam Rifles The said 

communication clearly indicated the decision of the 

jauthority for revising the pay scale. 

3. 	We have heard Mr .M.Singh•, learned counsel for the 

applicant and also Mr. ..K.Choudhury, learned 

for the respondents at length. Considering the facts and 

circumstances we are of the opinion that the matter requires 

no further adjudication from our end. The Government has 

taken a decision in principle and in view of the pendency of 

the Court proceeding the authority did not take any step for 

implementation of the matter. In view of the clear statement 

made by the respondents we dispose of this application with 

a direction on the respondents to implement the undertaking 

as expeditiously as possible, preferably within a period of 

three months from the date of receipt of this order.. 

The application thus stands disposed of. There shall, 
\ 	r. 

•. 	 evz, he no order as to costs. 

0' 

Sd/VICE CHA1MAN 

$4/ •  ima 	(aiM) 
CU: 
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I. 

PROGKSUi' rii 

I. 	P.f,  fl 	q) of nun of AR C Conf Mar 2001 

i I01 i t  I ?S (ESD)'l?14 dill Atu 2C)I 

lwd vide thia Dte ietteT No 

2.. 	Piugrss ocipay anOflaILS pEOpOSU 

3. 

 

Psuk and P* .Coznbattit Ci. '. 

1case wa tki up with MHA duriu 19 

mts held 3t islilA. U hs w tn deci 
would be V( (W() iç AR) niil I1wi/CtI t 

• 	 30O-4 QU( 	' 	 i• 	U 

Steno wi mm 
'Thib. Lar hu 

cbt-f' drdnstted flfl" Stt'p L 

4HA 	n deciit (,fl the r aLtr is Al fLWIt 

bring parity in raxka and pay withothec CPOS, a 
7. After protracted corupondeflCe and !$VtTI 

'd that' eY tufr 1 and cozvb*tU1t clk* 
pectiwy is tiw iicl of paY Ra 40004000I .sid 

j.tk ill b applwabk to th new ,idflWtl Q 1 Y 
teria1 ce will çontinIé to wk in the same 0*1 
tr1her takn upa ce with HA tb unleaR the 

, the ne.w policy cannobe implemented in AR.. 

are. giveii in the 	pEa&UPbE for ivfo. 

A 	V.1k md Piv of Tech (a4tt P4r of RM, Dtmn, j'1JJI and CooipOUfld* of AR. - 	-, 	-. 	-- 

 

 L_........., .4. 	- 	- 	- - 
th 	

rn w'ak QR for ret/ mu4teraiion are gren the rK ox zav 

	

UL)1If$)Lft1' 	:I ; i-e 'ei AiL!rh NHA had 4iked t submit propoaal indicefing 
caAlre tu c4dr c puii \' ttri E' whei the rt t AS1h avaithble In othei tech cat alao 

aon with fw 1u: itor Th pnposal'a1ong with YTh implivatin ban been aobuüttnd to 

1A w1 th tr vith MOF for proal 

Anuit 	Td Tht w ne vt of tdn of ARuch as Coot 

are tidu ivit k: pay thui tkir 	iu other CPC)L Case was taken i that 

the p 	ttitc tp jetil1' to th. ciii in other CIOiis rocnnmoudd to be auth to AR tdi. 

MHA biac .L.i.' 	itv.VtU. pLY svale f'r alt C (. 

9 	" 	Wchfl. 	ier, 	Rs 26-3540 

• 	... 	• 	. 	Ttii 	. 

• 	tk 	i Ni .' :af 	 R.s 250-200/-  

'nt I;; mT1I(:tI(t UZJtI wtth r ru42An popoeaI is being fwd to.MIIA for 

1' 	pprov& It 	 dc1d'd by th MFI4 tli the prwision for i,musterat1OU in Rili 

-i : . 	• (GD) from ;ihtv 	w!t h nii in PJts. 
I 	. 	I  

/ 
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rd1r 	of 5)  CPC repart .  

A#ruy Th.s 	aj.d P. itJO.. - S'i$d twiwat fp r.on tc NCOi gzinti4 bnny ik f?4b Sub 

4 	 on retjr 	Rs 3tV  w't n1-Ol-9 On the 	line s 	%QW!th 

etil ctncn1 àï xAR i-iotlr NCO. The cøe is lyig. vkh MOP for 

conM4?ration 	V 	 V 	 V 

1mjj rncnt ton of U r ded &y ScaIq(rom 01-01-96 for tb* Post of 	in 

'' PC the p , c cA V} A and qut alen ide in otbr org has beon ri'viiod b a ,mt. icalo vjq
taken p with MIiA to *osd  

otiiof let0t1 	ofVFALaAR. Case 	V 

8 	ouj3js3 py Scale of C j 	Dtnui en AR aro drawmg soil. o1 pay u PW 

p&t A of 1 icheuLe ofCCS (RP) Ru' i 1997 In 5 
roo 

dtuws of otb cap ba bten gi 

Pi 13 nfl' Schedule of CCS(RP) Rules 1997 e , Ks O400O/• Ca has been b1D 1 

with MIIA for tqp ciility of plzt 8 Scale LoAR dtu wef 01.01.96. The c 

cAflI) witl M)F 	
V 

t 	 . 	 V  

	

V V 

	 9 	Adwitti .ng Rvted.Sca1e to T.eah:Sff. sjeç.P..ntD 
çilIPi RUIeJ22 A proposal hi been takn with M!A for adm,thn8 "Pwt B Sca1 

V 	

V 	 of 5 	PC 	h'ti dAP. C 	r conaidersfioAwtth MiLA1 

(snfra utnt) 
Col 

ForDGAxnRifle 

V 	
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